CENTRAL ADMINISTRATIVE TRIBW AL PRINCIPAL BENCH
0.A8.No.1602/98

New Delhiz this the Z7L~ day of September,1999,
HON 'BLE MReS. Re ADIGEy VICE CHAIRMAN (a).

HON 'BLE MR.KULDIP SINGH,M MBER(I)

shri K.J.S,Bhuteni,

5/o shri Basant singh,

R/fo 12% 7R, East Guru fnand Nagar,
Del hi ececoe ;‘pplicaﬂto

(By adwestes shri SeN.Ratoori )
Varsus

1. Lte Govermor of Delhig
RaijI‘ F’bad’
Delhi

2, Chief Secretary of Govte of NCT
of Delhi (Education),
Old Secretariat Building,

3, The NMirectorate of Vigilance,
Govts of NCT of Delhi,
0ld Secretariet Building,

Del ki ' ‘

-4 The Dlrectoratenf Cducation,.

01d Secrstariat Building,
DBlhidJ eos o Respc‘ndmtso

(8y shricRamesh Kimar, Departmental Representative)

- O'RDER

HON "BLE MR, S. Re-ADIGE, VICE CHAT &1 aN ().

Heardd
24 fpplicant had filed this 0a for rewcation
of the suspension order dated 18,12, 7 ( Annexure=pl1)
and adnitfedly the same has besn rewked by
respondents® order dated 30,12,98., Respondents
howevery state that the aforesaid rewcation 1is
without prejudice to the displinary procesdings

contemplated against spplicante=.

3, This Op is disposed of after calling pon

to respondents to take a final decision uhether or

not thay Propose to proceed against applicent

Ve



“

P

. (

departmentally as expeditiously as possible and
preferably within 4 months from the date of
recelpt of a wmpy of this orders Respondents
should also take a decision as to how the period
of suspension is to be treated,in accordance with

J

rules and instructions on the subject.

4, The Op is disposed of in temms of para 3

abo vee'

M(L A

( KULDIP 51 { SeRe.ADIGE')
MEWBERJ : VICE CHAIRIMN ().
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